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Title : Need to set up a petrochemical unit in Barauni Refinery, Bihar.
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MR. SPEAKER: Let me look into it.
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MR. SPEAKER: A very important matter is to be discussed. Please take your seat.
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MR. SPEAKER: I have received your letter Mr. Raj Babbar.

Hon. Members, may I have your kind attention?



... (Interruptions)
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MR. SPEAKER: You have all the rights. Every hon. Member 1s entitled to full respect.
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MR. SPEAKER: You have sent me a letter. I will look into it. Let us take up the next item, please.
Hon. Members, the House will now take up discussion under Rule 193.
... (Interruptions)
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MR. SPEAKER: Every hon. Member is entitled to highest respect and it 1s my duty to see that you
are entitled to respect that is considered. If there is anything, I shall certainly look into it. I have got
your letter and will look into it.



